
Serial no. 34 
State Vs. Monu 
FIR No. 126/20 
P.S. Vivek Vihar 
U/s. 392, 34 IPC 

29.05.2020 
Order on-bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh. Roshan Lal, Ld. Counsel for applicant/accused 

(through V/C). 

1/ASI Bharat Singh. Reply is filed. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

(e) 



Ld. Counsel for applicant/accused submits that applicant 

has been falsely implicated in the present case. It is further submitted 

that no rules are followed regarding Covid-19 in Mandoli Jail. It is also 

submitted that applicant is having clean antecedent, is not a previous 

convict and has deep roots in the society and there is no likely of his 

fleeing from the court of justice. 

On the contrary, Ld. Addl. PP for State opposed the bail 

application while submitting that the allegations against the applicant 

are for offence u/s 392/411 IPC and as per the complaint section 397 

IPC is also attracted, further more the applicant is stated to be 

involved in following more cases; 

1. FIR No.024451/2017 u/s 379 IPC. 
2. FIR No.0258/2017 u/s 379 IPC.  
3. FIR No.0126/2020 u/s 392/411/34 IPC. 

Heard both the parties and perused the report of 10 as per 

which the possibility of applicant/accused committing similar offences 

cannot be ruled out. 

Considering the totality of facts and circumstances of the 

case, gravity of offence, I am not inclined to grant bail to the 

applicant/accused. Hence, the interim bail application is dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the web.site_ Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 



Serial no. 1 
State Vs. Sagar @ Sonu 
FIR No. 547/18 
P.S. 	Seema Puri 
U/s. 	376D/506/377/366/370A/109/120B/34 IPC 

& 3 /4/5 ITP Act 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar, Ld. Special/ Addl. PP for the State 

(through video conferencing). 

Sh. Farahim Khan, Ld. Counsel for applicant/accused 

(through video conferencing). 

Ms. Shabnam Khan, Advocate, RCC Lawyer on behalf of 

victim from DCW (through video conferencing). 

10/Inspector Prashant Anand (through video conferencing). 

None for complainant. 

The matter is fixed for consideration. 

Reply to the bail application has been filed. It be taken on 

record. 

 

   



Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

In view of the judgment of Hon'ble High Court of Delhi by 

the Division Bench in W.P. ( C ) No. 5011/2017, Reena Jha & Anr. Vs. 

Union of India and Ors. whereunder practice direction dated 

24.09.2019 of Hon'ble High Court 	of Delhi with respect to compliance 

the complainant was directed to be summoned through 10/SHO 

concerned, however, it is submitted by the 10 that the complainant 

could not be contacted. 

Let notice be issued to the complainant through 10 for the 

next date of hearing. 

Be put up on 30.05.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhawan 	rma) 
Judge on dut ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 31 
State Vs. Lellu @ Nellu 
FIR No. 309/19 
P.S. Anand Vihar 
U/s. 392/397/34 IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar, Ld. Special/ Addl. PP for the State 

(through video conferencing). 

Sh. S. G. Goswami, Ld. Counsel for applicant/accused 

(through video conferencing). 

10/ SI Vineet Pratap Singh is present in person. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 for 45 days as filed on behalf of above named 

applicant/accused during lock-down due to Covid-19 Pandemic. 

Reply to the bail application filed. It be taken on record. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

4-----j- 



Ld. Counsel for applicant/accused submits that the 

applicant is in custody for last six months approximately and there is 

no requirement of the applicant to keep behind the bar; that charge-

sheet has been filed; that applicant is not a previous convict and has 

clean antecedents. It is further submitted that due to outbreak of 

Covid-19 the applicant/ accused should be released on interim bail 

under the notification as per law he is sole bread earner of his family. 

Therefore, it is prayed that the applicant may be released on interim 

bail. 

On the other hand, the bail application of the applicant/ 

accused is strongly opposed on behalf of the State on the ground 

that allegations against the accused is serious in nature. It is further 

submitted that co-accused is yet to be arrested and there is every 

likelihood that applicant/ accused may flee away from the jurisdiction 

of this Court or may temper with evidence, if he is released on bail. It 

was prayed that the bail application filed on behalf of the applicant/ 

accused may kindly be dismissed. 

Having heard the rival submissions on behalf of the parties 

and perusal of the record/ report of the 10 reveals that the present 

case was registered on the complaint of complainant who stated that 

on 11.08.2019 at about 9:00 am, he was going to his home, when he 

reached at Rishabh Vihar Chowk two unknown persons came on a 

bike and they robbed his gold locket at the point of gun. The 

applicant/ accused was apprehended and refused to participate in the 

TIP proceedings. Further, as per previous report fil 	by 10, the 



accused is stated to be previously involved in as many as 8 cases of 

theft and robbery in addition to the present case. Hence, in the light of 

report of 10, the possibility of accused committing similar offences 

cannot be ruled out. 

Keeping in view of the totality of the facts and 

circumstances of the case and considering the gravity of offence and 

previous involvement report of accused, no ground for bail is made 

out. Accordingly, bail application is dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. 

Copy of the order be also sent to the AO judicial, who shall 

supply the same to the parties in terms of the office order no.2204- 

2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of the Ld. District & 

Sessions Judge, Shandara District, Delhi. 

(Bhawani 	ma) 
Judge on duty/ SJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 30 
State Vs. Kuldeep 
FIR No. 281/2015 
P.S. GTB Enclave 
U/s. 364/365/302/201/120-B/174A I PC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.Vinay Dhaka, Ld. Counsel for applicant/accused 

10/ Inspector Dharmendra Kumar. Reply filed. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld.Counsel for applicant/accused submits that applicant is 

a law abiding citizen and is in J/C since 21.09.2015 and has been 



falsely implicated in the present case and applicant may be granted 

interim bail for period of 45 days-in view of the criteria laid down by 

HPC of Hon'ble High Court of Delhi dated 18.05.2020. It is further 

submitted that applicant/accused undertake to furnish appropriate 

surety to the satisfaction of the Hon'ble Court and would further abide 

by any/every condition(s) imposed by the court if he be so released on 

interim bail. 

On the contrary, Ld. Addl. PP for State opposed the bail 

application while submitting that applicant/accused was initially 

arrested in the present case and chargesheet was already filed 

against him and charge u/s 302/365/201/02/120-B/34 IPC was also 

framed against the applicant vide order dated 09.03.2017 and later on 

he had deliberately absented himself from hearing before the Ld. Trial 

Court. It is further submitted that during commutation of the 

accused/UTPs from jail to court and from court to jail necessary 

directions through handcuffs were being given by Ld. Trial Court. 

Heard both the parties and perused the report of 10, as 

per which he is stated to have been absented himself deliberately 

leading to filing of FIR u/s 174-A IPC. 

Considering the totality of facts and circumstances as well 

as the earlier track record of the applicant and also the gravity of 

offence, I am not inclined to grant bail to the applicant/accused. 

Hence, the present application of the applicant is dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 



the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bha'W i Sha a) 
Judge on duty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 8 
State Vs. Rameshwar @ Chhuntanki 
FIR No. 188/18 
P.S. Nand Nagri 
U/s. 307/34 IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar, Ld. Special/ Addl. PP for the State 

(through video conferencing). 

Sh. Siddhartha Singh, Ld. Counsel for applicant/accused 

(through video conferencing). 

10/ SI Subhash Kumar is present in person. 

The matter is fixed for clarification, if any/ order. 

Reply to the bail application filed. It be taken on record. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld. Counsel for applicant/accused submits that the case of 

the applicant is squarely covered within the criteria o PC of Hon'ble 



High Court of Delhi issued on 18.05.2020. It is further submitted that 

applicant is in custody since 07.03.2018 and has completed more than 

2 years in custody. Therefore, 	it is prayed that the applicant may be 

released on bail as per the new criteria laid down by the HPC of 

Hon'ble High Court of Delhi. 

On the other hand, the bail application of the applicant/ 

accused is strongly opposed by Ld. AddI.PP for State on the ground 

that on 02.03.2018 accused alongwith his associates stabbed the son 

of the complainant on his chest and abdomen and after injuring him 

they ran away from the spot. It has been further submitted that 

allegations against the accused is serious in nature. It has been 

further submitted that in case hes released on emergency bail there 

is likelihood that applicant/ accused may flee away from the jurisdiction 

of this Court or may temper with evidence. It is further submitted that 

in the statement of the victim recorded u/s 164 Cr.P.0 wherein victim 

stated that Hari Om and Ravi Sharma hold him and applicant 

Rameshwer @ Chutanki stabbed him on chest. Therefore, it is prayed 

that the bail application filed on behalf of the applicant/ accused may 

kindly be dismissed. 

Having heard the rival submissions on behalf of the parties 

and perusal of the record/ report of the 10 reveals that in the present 

case, the son of the complainant was got injured by stabbing to his 

chest and abdomen. 	Hence, in the totality of the facts and 

circumstances of the case and considering the gravity of offence and 

lc,  nature of injury, no ground for bail is made out. Acc dingly, bail 
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application is dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. 

Copy of the order be also sent to the AO judicial, who shall 

supply the same to the parties in terms of the office order no.2204-

2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of the Ld. District & 

Sessions Judge, Shandara District, Delhi. 

(Bha 	harms) 
Judge on • uty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 12 
State Vs. lmran 
FIR No. 145/2020 
P.S. Welcome 
U/s. 143/144/147/148/149/326 IPC & 27 Arms Act 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh. Rajesh Sharma, Ld. Counsel for applicant/accused in 

person. 

10 is present (through V/C) 

This is an application for grant of bail u/s. 439 Cr.P.0 as 

filed on behalf of above named applicant/accused during lock-down 

due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld. Counsel for applicant submitted that applicant has 



been falsely implicated in the present case and investigation qua him 

has already been completed. It is further submitted that there is 

considerable delay of 28 days in lodging the present case by the 

complainant and the FIR has been lodged against "unknown". It is 

further submitted that no useful purpose is served by keeping the 

accused behind the bar. 

Reply from 10/SHO filed and the same be taken on record. 

Ld. Addl. PP for State opposed the bail application while 

submitting that applicant is closed associate of other accused persons 

and the role of applicant is being investigated in other cases as about 

700 cases were registered in the North East District during riots. It is 

further submitted that applicant/accused may threaten the complainant 

and witnesses and may get involved in the same type of crime and 

further may temper with the evidence. It is further submitted that 

accused is an active member of the rioters involved in providing the 

aid to the other rioters to vandalisation, rioting and arsoning of public 

and private property. It is submitted that conspiracy behind the riots is 

under investigation and he may cause hindrance in collection of 

evidence. It is further submitted by Ld. Addl. PP for State that the case 

of the applicant is not covered by criteria laid down by HPC of Hon'ble 

High Court of Delhi dated 18.05.2020, as such there is no urgency for 

grant of relief to the applicant. 

While rebutting the 	 contentions Ld. Counsel for applicant 

by referring to para No.6 of the application submitting that the urgency 

for grant of relief of bail is due to the fact that the applicant has been 



blessed with a baby child three months ago and is having his 

dependent wife and the said minor child to look after and there is none 

who can support them during lockdown. 

It is observed that nothing in support of the said has been 

filed. 

10 is directed to verify the factum, on the basis of which 

urgency is claimed by the applicant and to file a report positively by 

02.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judg-eT-Shandara District, Delhi. 

(Bhawa 	rma) 
Judge on du /ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 25 
State Vs. Kasim 
FIR No. 0289/2020 
P.S. Shandara 
U/s.392/397/34 I PC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh. Kapil Singhal, Ld. Counsel for applicant/accused in 

person. 

ASI Sandev Kumar. Reply filed. 

This is second application for grant of bail u/s. 439 Cr.P.0 

as filed on behalf of above named applicant/accused during lock-down 

due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld. Counsel for applicant/accused submits that applicant is 
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J/C since 20th  November 2019 and law abiding citizen of India. It is 

further submitted that applicant is neither named in FIR and the 

investigation has already been completed. It is also submitted that 

charge has already been framed against the applicant/accused and 

nothing incriminating recovered from his possession. It is further 

submitted that applicant has old aged parents and there is no one to 

look after them in the current scenario of Covid-19. 

On the contrary, Ld. Addl. PP for State vehemently 

opposed the bail application wlaile—submitting that in case applicant is 

granted bail he may threaten the complainant or temper with the 

prosecution evidence. It is further submitted that applicant/accused is 

habitual criminal and has previous involvement in following cases; 

1.FIR No. 0359/2019 u/s 356/379/34 IPC. 
2. FIR No.0360/2019 u/s 25 Arms Act. 
3.FIR No. 0138/2019 u/s 392/397/34 IPC. 
4. FIR No. 022436/2019 u/s 379/411/34 IPC. 
5. FIR No. 0289/2019 u/s 392/397/34 IPC. 
6.FIR No.0288/2019 u/s 392/394/397/34 IPC. 

Heard both the parties and perused the report of 10 as per 

which the possibility of applicant/accused committing similar offences 

cannot be ruled out. 

The possibility of the applicant/accused committing similar 

offences and the possibility of applicant/accused fleeing the process of 

law cannot be ruled out. Considering the totality of facts and 

circumstances of the case, gravity of offence, I am not inclined to grant 

bail to the applicant/accused. Hence, the present application of the 
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applicant is dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bha i harma) 
Judge on ty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 13 
State Vs. Akshay 
FIR No. 222/19 
P.S. GTB Enclave 
U/s. 392/394/397/411/34 IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar, Ld. Special/ Addl. PP for the State 

(through video conferencing). 

Sh. C.S. Tyagi, Ld. Counsel for applicant/accused 

(through video conferencing). 

10/ SI Sonu Kumar is present in person. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 for 45 days as filed on behalf of above named 

applicant/accused during lock-down due to Covid-19 Pandemic. 

Reply to the bail application filed. It be taken on record. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 



Ld. Counsel for applicant/accused submits that the 

applicant is in custody since 23.05.2019; that nothing has been 

recovered from the possession of the applicant; that charge-sheet has 

been filed, investigation is completed; that applicant is not a previous 

convict and he is sole bread earner of his family. Therefore, it is 

prayed that the applicant may be released on interim bail. 

On the other hand, the bail application of the applicant/ 

accused is strongly opposed on behalf of the State on the ground 

that allegations against the accused is serious in nature. It is further 

submitted that the case is pending trial and material witnesses are yet 

to be examined and there is every likelihood that applicant/ accused 

may flee away from the jurisdiction of this Court or may temper with 

evidence, if he is released on bail. It was prayed that the bail 

application filed on behalf of the applicant/ accused may kindly be 

dismissed. 

Having heard the rival submissions on behalf of the parties 

and perusal of the record/ report of the 10 which that the present case 

was registered on the complaint of complainant that on 22.05.2019 

when he was at IHBAS Hospital near gate no. 2, 4 boys have trapped 

him and robbed him of his mobile phone as well as Rs.500/- cash on 

knife point. The applicant/ accused was apprehended and refused to 

participate in the TIP proceedings. Further, as per report filed by 10, 

the accused was previously involved in as many as 11 cases of theft 

and robbery in addition to the present case, in view of the said report 

possibility of committing similar offences cannot be ruled out. 



Accordingly, in the totality of the facts and circumstances of 

the case and considering the gravity of offence and previous 

involvement report of accused, no ground for bail is made out. 

Accordingly, bail application is dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. 

Copy of the order be also sent to the AO judicial, who shall 

supply the same to the parties in terms of the office order no.2204-

2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of the Ld. District & 

Sessions Judge, Shandara District, Delhi. 

(Bhawam 	ma) 
Judge on duty/ASJ/Shandara 
KIED-Courts/Delhi/29.05.2020 



Serial no. 32 
State Vs. Kamal Khan 
FIR No.64/2020 
P.S. Seemapuri 
U/s. 392/411/34 IPC 

29.05.2020 

Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.Satish Choudhary, Ld. Counsel for applicant/accused. 

10/SI Pramod Kumar.  

This is an application for grant of bail u/s. 439 Cr.P.0 as 

filed on behalf of above named applicant/accused during lock-down 

due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld.Counsel for applicant/accused submits that applicant 



who is law abiding citizen, is falsely implicated in the present case the 

concerned police officials of PS Seemapuri and nothing has been 

recovered from the possession of the applicant/accused}  recovery, if 

any shown in the FIR same is planted upon him. It is further submitted 

that two co-accused have already been released on bail and 

investigation is completed and applicant is no more required for further 

interrogation and he is the sole bread earner of his family. 

Reply from 10/SHO filed. Be taken on record. 

On the contrary LIEL--Addl. PP for State vehemently 

opposed the bail application while submitting that allegations against 

the applicant are for offence u/s 392/411 IPC and he is also involved in 

many other cases further there is no urgency as to why the present 

application be taken up during suspension of work. It is further 

submitted on behalf of State that the conduct report of the applicant is 

also not being filed nor there is any report as to previous involvement 

of the accused/applicant in other cases. 

Heard. Let a notice be issued to 10 for filing report as to 

previous involvement of the applcant/accused for the next date of 

hearing. Notice be also issued to Jail Superintendent for filing conduct 

report of the UPT/applicant for the date fixed. 

Be re-list the matter for 04.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 



the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhavi harm a) 
Judge on uty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 3 
State Vs. Anwar 
FIR No. 54/2020 
P.S. Jyoti Nagar 
U/s. 147/148/149/302/34 I PC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh. S.Hassan M. Zaidi, Ld. Counsel for applicant/accused 

in person. 

10/ Inspector Shiv Dashan in person. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Part arguments on application of the applicant heard. Copy 

of the reply has been supplied to Ld. Counsel for applicant. 

The bail is prayed on urgency that the mother of the 

applicant is not keeping well. However, it is submitted that due to the 



fact that the mother is in her native village, no document in support of 

the said ground could be filed. It is further submitted that there is no 

previous involvement of the applicant in any other case apart from the 

present case. 

On the contrary the bail is vehemently opposed by Ld. 

Addl. PP for State. The 10 is present before the court and has also 

filed a reply wherein he stated that the applicant is having involvement 

in one more case apart from present case. Ld. Counsel for applicant 

submitted that the aforesaid fact cannot be taken as involvement as 

the applicant was booked in both the cases on the same day. 

Ld. Counsel for applicant prayed that some more time be 

given for supporting his point of contention through some Precedent 

which he cant show, if time is given. 

Heard. In view of submission, be put up for further 

arguments on 02.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

Q _  r \ ) / 
(Bhawani 	ma) 

Judge on duty/ SJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 21 
State Vs. Osama 
FIR No. 106/2020 
P.S. Jafrabad 
U/s. 147/148/149/427/436 of IPC section 3/ 4 of PDPP Act 

29.05.2020 

Order on bail application  

In view of the office order no.2319-2340/Judl/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing). 	 

Ld. Counsel for applicant/accused (through V/C). 

None is present on behalf of 10. 

This is an application for grant of bail u/s. 439 Cr.P.0 as 

filed on behalf of above named applicant/accused during lock-down 

due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

L.---------el 



Ld. Counsel for applicant submitted that applicant has 

been falsely implicated in the present case and is languishing in J/C 

for the last 60 days. Investigation in the present case is stated to have 

been completed and no useful purpose is going to be served by 

keeping the accused behind the bar. It is further submitted that 

applicant has not been arrested from the spot and has been 

apprehended after delay of almost 10 days. 

Reply from 10/SHO filed. Be taken on record. 

On the contrary, Ld. Addl. PP for State opposed the bail 

application submitting that the case of the applicant is not squarely 

covered by the criteria laid down by HPC of Ho'ble High Court of Delhi 

dated 18.05.2020. It is further submitted that applicant is having 

involvement in other cases. 

Ld. Counsel for applicant submits that she has not been 

supplied with the copy of reply. Let the same be supplied to her 

against receipt. It is further submitted by Ld. Counsel for the applicant 

that she be given opportunity to address further arguments in the 

present application after going through the reply that has been taken 

on record. 

Heard. In view of submission, be put up the present bail 

application for arguments on 03.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

■,--------1 



the Ld. District & Sessions Judge, Shandara District, Delhi. 

,--- 
(Bh 	Sharma) 

Judge o uty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 22 
State Vs. Aatir 
FIR No. 112/2020 
P.S. Jafrabad 
U/s. 147/148/149/427/436 of IPC 

29.05.2020 

Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the  wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing). 

Ld. Counsel for applicant/accused (through V/C). 

None is present on behalf of 10. 

This is an application for grant of bail u/s. 439 Cr.P.0 as 

filed on behalf of above named applicant/accused during lock-down 

due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 



Ld. Counsel for applicant submitted that applicant has 

been falsely implicated in the present case and is languishing in J/C 

for the last 60 days. Investigation in the present case is stated to have 

been completed and no useful purpose is going to be served by 

keeping the accused behind the bar. It is further submitted that 

applicant has not been arrested from the spot and has been 

apprehended after delay of almost 10 days. 

Reply from 10/SHO filed. Be taken on record. 

On the contrary, Ld. Addl. PP for State opposed the bail 

application submitting that the case of the applicant is not squarely 

covered by the criteria laid down by HPC of Ho'ble High Court of Delhi 

dated 18.05.2020. It is further submitted that applicant is having 

involvement in other cases. 

Ld. Counsel for applicant submits that she has not been 

supplied with the copy of reply. Let the same be supplied to her 

against receipt. It is further submitted by Ld. Counsel for the applicant 

that she be given opportunity to address further arguments in the 

present application after going through the reply that has been taken 

on record. 

Heard. In view of submission, be put up the present bail 

application for arguments on 03.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 



the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhawani Sharma) 
Judge on duty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 23 
State Vs. Osama 
FIR No. 112/2020 
P.S. Jafrabad 
U/s. 147/148/149/427/436 of IPC 

29.05.2020 

Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing). 

Ld. Counsel for applicant/accused (through V/C). 

None is present on behalf of 10. 

This is an application for grant of bail u/s. 439 Cr.P.0 as 

filed on behalf of above named applicant/accused during lock-down 

due to Covid-19 Pandemic. 

Arguments have beri-heard through video conferencing 

using 'Cisco WebEx' App. 



Ld. Counsel for applicant submitted that applicant has 

been falsely implicated in the present case and is languishing in J/C 

for the last 60 days. Investigation in the present case is stated to have 

been completed and no useful purpose is going to be served by 

keeping the accused behind the bar. It is further submitted that 

applicant has not been arrested from the spot and has been 

apprehended after delay of almost 10 days. 

Reply from 10/SHO filed. Be taken on record. 

On the contrary, Ld. Addl. PP for State opposed the bail 

application submitting that the case of the applicant is not squarely 

covered by the criteria laid down by HPC of Ho'ble High Court of Delhi 

dated 18.05.2020. It is further submitted that applicant is having 

involvement in other cases. 

Ld. Counsel for applicant submits that she has not been 

supplied with the copy of reply. Let the same be supplied to her 

against receipt. It is further submitted by Ld. Counsel for the applicant 

that she be given opportunity to address further arguments in the 

present application after going through the reply that has been taken 

on record. 

Heard. In view of submission, be put up the present bail 

application for arguments on 03.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 0.04.2020 of 



the Ld. District & Sessions Judge, Shandara District, Delhi. 

''----------- 
(B 	i Sharma) 

Judgeorb duty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 37 
State Vs. Jitender @ Jitu 
FIR No. 330/2011 
P.S. Welcome 
U/s. 302/392/201/120-B/34 IPC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.Vinay Dhaka, Ld. Counsel for applicant/accused. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld.Counsel for applicant/accused submits that applicant is 

squarely covered within the criteria  laid down by HPC of Hon'ble High 

Court of Delhi. It is submitted that applicant is in J/C since 03.09.2011 

and has spent almost more than 8 years in jail. It is further submitted 

ht------- 



that applicant is falsely implicated in the present case and he be given 

benefit of interim bail for 45 days. 

Reply from 10/SHO filed. Be taken on record. 

On the contrary Ld. Addl. PP for State vehemently 

opposed the interim bail application while submitting that allegations 

against the applicant are for offence u/s 302/392/201/120-B IPC which 

are serious in nature. It is further submitted that as such there is no 

urgency as to why the present application be taken up during 

suspension of work. It is further submitted on behalf of State that the 

conduct report of the applicant is also not being filed nor there is any 

report as to previous involvement of the accused/applicant in other 

cases. 

Heard. Let a notice be issued to 10 for filing report as to 

previous involvement of the applicant/accused for the next date of 

hearing. Notice be also issued to Jail Superintendent for filing conduct 

report of the UPT/applicant for the date fixed. 

Be re-list the matter for 02.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shand 	District, Delhi. 

-Qhfr------1  
(Bhawa harmar— 

Judge on uty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 36 
State Vs. Kushal 
FIR No. 330/2011 
P.S. Welcome 
U/s. 302/392/201/120-B/34 IPC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.Vinay Dhaka, Ld. Counsel for applicant/accused. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld.Counsel for applicant/accused submits that applicant is 

squarely covered within the criteria laid down by HPC of Hon'ble High 

Court of Delhi. It is submitted that applicant is in J/C since 03.09.2011 

and has spent almost more than 8 years in jail. It is f her submitted (4 



that applicant is falsely implicated in the present case and he be given 

benefit of interim bail for 45 days. 

Reply from 10/SHO filed. Be taken on record. 

On the contrary Ld. Addl. PP for State vehemently 

opposed the interim bail application while submitting that allegations 

against the applicant are for offence u/s 302/392/201/120-B IPC which 

are serious in nature. It is further submitted that as such there is no 

urgency as to why the present application be taken up during 

suspension of work. It is further submitted on behalf of State that the 

conduct report of the applicant is also not being filed nor there is any 

report as to previous involvement of the accused/applicant in other 

cases. 

Heard. Let a notice be issued to 10 for filing report as to 

previous involvement of the applicant/accused for the next date of 

hearing. Notice be also issued to Jail Superintendent for filing conduct 

report of the UPT/applicant for the date fixed. 

Be re-list the matter for 02.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shah 	District, Delhi. 

---,---- 
(Bhawan harma) 

Judge on duty/ASJ/Shandara 
KIED-Courts/Delhi/29.05.2020 



Serial no. 11 
State Vs. Ravinder 
FIR No. 272/18 
P.S. Jagat Puri 
U/s. 394/395/397/411/412/120-13-PC & 25/27 Arms Act 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.Ravinder Kumar, Ld. Counsel for applicant/accused 

(through V/C). 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Report as to previous involvement of the applicant has 

been filed by SI Rakesh Malik submitting that there is no previous 

involvement of the applicant in any other case. Let the report be taken 



Ins 

on record. 

It is reported that no report from Jail Superintendent has 

been received. 

Let the matter be re-listed afresh for filing report from Jail 

Superintendent on 01.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bha 	arms) 
Judge on du y/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 24 
State Vs. Sonu 
FIR No. 56/2018 
P.S. GTB Enclave 
U/s. 392/397/302/201/411/34 IPC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through  video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh. Tarun Gautam, Ld. Counsel for applicant/accused in 

person. 

SI Sonu Kumar is present on behalf of 10/ACP Ajay Kumar 

Singh, PG Cell North. 

This is an application for grant of bail u/s. 439 Cr.P.0 as 

filed on behalf of above named applicant/accused during lock-down 

due to Covid-19 Pandemic. 

It is submitted by the deputed 10 that concerned 10 is not 



present today, who can best apprise the court regarding the present 

case and the challan has been filed before the concerned court. 

Heard. In view of submission, be put up for filing report by 

10/arguments on 30.05.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhaarma) 
Judge on d P y/ASJ/Shandara 
KKD Courts Delhi/29.05.2020 



Serial no.27 
State Vs. Shafik etc. 
FIR No. 61/2017 
P.S. Jagat Puri 
U/s. 392/397/411/34 IPC R/w 25/27 Arms Act 

Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.Rajesh Yadav, Ld. Counsel for applicant/accused in 

person. 

10/SI Avneesh Kumar in person. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Reply filed by the 10. Same be taken on record and 

perused. 

Ld. Counsel for applicant/accused submits that he wants to 

withdraw the present bail application with liberty to file appropriate 



application. 

Separate statement of Ld. Counsel for applicant is also 

recorded to the effect. 

Heard. In view of the request so made, the present 

application is dismissed as withdrawn. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply-tire same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhawa i 	rma) 
Judge on duty4SJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 35 
State Vs. Monu 
FIR No. 418/2020 
P.S. Vivek Vihar 
U/s. 457/380/511/34 IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh KumarTtd. Special/ Addl. PP for the State 

(through video conferencing). 

Sh. Roshan Lal, Ld. Counsel for applicant/accused 

(through video conferencing). 

This is an application u/s 439 Cr.P.0 for grant of interim 

Bail for two months moved on behalf of the applicant/ accused. 

Part arguments have been heard through video 

conferencing using 'Cisco WebEx' App. 

No reply filed by 10/SHO concerned. 

At this stage, Ld. Counsel for applicant wishes to 

withdraw the present application submitting that he has given incorrect 

particulars of the case. 



Heard. In view of the submission of Ld. Counsel for 

applicant, this application is disposed off as withdrawn. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. 

Copy of the order be also sent to the AO judicial, who shall 

supply the same to the parties in terms of the office order no.2204-

2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of the Ld. District & 

Sessions Judge, Shandara District, Delhi. 

.......,----- 
(3-h m Sharma) 
Judge on/duty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 20 
State Vs. Aatir 
FIR No. 106/2020 
P.S. Jafrabad 
U/s. 147/148/149/427/436 of IPC section 3/ 4 of PDPP Act 

29.05.2020 

Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing). 

Ld. Counsel for applicant/accused (through V/C). 

None is present on behalf of 10. 

This is an application for grant of bail u/s. 439 Cr.P.0 as 

filed on behalf of above named applicant/accused during lock-down 

due to Covid-19 Pandemic. 

Arguments have been heard through vi• ") conferencing 

el 



using 'Cisco WebEx' App. 

Ld. Counsel for applicant submitted that applicant has 

been falsely implicated in the present case and is languishing in J/C 

for the last 60 days. Investigation in the present case is stated to have 

been completed and no useful purpose is going to be served by 

keeping the accused behind the bar. It is further submitted that 

applicant has not been arrested from the spot and has been 

apprehended after delay of almost 10 days. 

Reply from IO/SHO filed. Be taken on record. 

On the contrary, Ld. Addl. PP for State opposed the bail 

application submitting that the case of the applicant is not squarely 

covered by the criteria laid down by HPC of Hoible High Court of Delhi 

dated 18.05.2020. It is further submitted that applicant is having 

involvement in other cases. 

Ld. Counsel for applicant submits that she has not been 

supplied with the copy of reply. Let the same be supplied to her 

against receipt. It is further submitted by Ld. Counsel for the applicant 

that she be given opportunity to address further arguments in the 

present application after going through the reply that has been taken 

on record. 

Heard. In view of submission, be put up the present bail 

application for arguments on 03.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 



the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bh 	n Sharma) 
Judge on • uty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 7 
State Vs. Mohd. Hussain 
FIR No. 350/18 
P.S. Anand Vihar 
U/s. 489B/489C IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar, Ld. Special/ Addl. PP for the State 

(through video confcrcncing). 

Sh. Faraz Khan, Ld. Counsel for applicant/accused 

(through video conferencing). 

10/ SI Rohtash is present in person. 

The matter is fixed for filing of verification of medical 

documents of accused. 

Verification report filed by 10. It be taken on record. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld. Counsel for applicant/accused submits that applicant 



has been falsely implicated in the present case; that nothing has been 

recovered from the possession of accused; that the surgery of mother 

of accused is to be done on 04.06.2020 and there is no one at his 

home to look after his mother and_therefore he may be granted interim 

bail on medical ground of his mother. 

On the other hand, Ld. Addl. P.P. for the State strongly 

opposed the bail application and submitted that allegations against the 

accused is serious in nature; that he is previously involved in the case 

bearing FIR no. 422/17, PS- Rajori Garden and also convicted in 

NDPS case vide FIR no. 159/2012, PS- Hauz Qazi; that charge-sheet 

has already been filed and same is under trial. It has been further 

submitted that in case he is released on emergency bail there is 

likelihood that applicant/ accused-may flee away from the jurisdiction 

of this Court or may temper with evidence. It was prayed that the bail 

application filed on behalf of the applicant/ accused may kindly be 

dismissed. 

Further, as per verification report filed by 10, the Doctor 

Mandip Chakraborty, MS FAIGES, RML Hospital stated that all kind of 

surgeries are cancelled in view of Covid-19 Pandemic. 

I find force in the submissions of Ld. Special PP for the 

State. 

In the totality of the 	and circumstances of the case 

and gravity of the offence, I am not inclined to grant bail to the 

accused. Hence, the present application of the applicant is hereby 

dismissed. 



A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(BhaSharma) 
Judge on d ly/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 15 
State Vs. Ashu @ Ashu Sharma 
FIR No. Unknwon 
P.S. Jafrabad 
U/s. Unknown 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.Sanjay Kumar, Ld. Counsel for applicant/accused. 

10/SI Rakesh Kumar. Reply filed. 

This is an application for grant of anticipatory bail u/s. 438 

Cr.P.0 and for recording the statement of the prosecutrix u/s 164 

Cr.P.C. as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 



Ld.Counsel for applicant/accused submits that the 

applicant/petitioner has attained the age of majority and has got 

married one Harshita Sharma vide Certificate bearing No.100/20 dated 

18.03.2020. It is prayed that the present application be allowed and a 

joint statement of petitioner and his wife be permitted to be recorded. 

Reply from 10/SHO is filed as per which it is stated that no 

FIR in the present case has been registered. 

Heard. 

No reasonable apprehension shown to exists by the 

applicant despite complaint lodged by the complainant vide DD no. 13 

A dated 18.03.2020, hence, the present application is disposed off as 

dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bha 	pharma)---  
Judge on yty/ASJ/Shandara 
KKII.Courti/Delhi/29.05.2020 



Serial no. 2 
State Vs. Chand Sagar 
FIR No. 107/2019 
P.S. Shandara 
U/s. 498-A/304-B IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar Singh, Ld. Special PP for the State 

(through video conferencing). 

Sh. R.K. Kochar, Ld. Counsel for applicant. 

Ld. Counsel for the complainant through Ld. Addl.PP for 

State. 

10/Inspector Yuvraj Prasad in person. 

Matter is fixed for filing of reply by the 10 regarding the 

medical condition of the parents of the applicant. 

Verification report in respect of medical condition of 

parents of the applicant filed. It be taken on record. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 



It is submitted by Ld. Counsel for the applicant that 

applicant has been falsely implicated in the present case and he is 

languishing in J/C since 07.05.2019; that the father of the applicant 

suffering from knees problem and having sever pain in both knees and 

also suffering from heart problem and hypertension and on medical 

ground of his father, applicant was granted interim bail. It is further 

submitted that mother of the applicant is also suffering from Asthma 

and Anal Fissure and on medical ground of his mother, applicant was 

granted interim bail. It is further submitted that applicant is only one 

son to look after and take care of his parents and there is nobody 

except the applicant who can provide medical treatment to them. It is 

further submitted that presence of the applicant is very much required 

in order to make arrangement of money for the treatment of his ailing 

parents. It is further submitted that co-accused namely Sumanlata 

and Ramesh Kumar Sagar have already been released on interim bail. 

With these submission, it is prayed that the applicant be granted 

interim bail for a period of two months in the interest of justice. 

Reply from SHO filed and duly perused. 

On the other hand, Ld. Addl. PP for State vehemently 

opposed the bail application submitting that there is no urgency and 

the case of the applicant does not come within the ambit of criteria of 

HPC of Hon'ble High Court of Delhi dated 18.05.2020. It is further 

submitted that the allegation are serious in nature as during the 

inquest proceedings, it came to light that deceased was harassed and 

torture by applicant for demanding dowry. It is further submitted that 



(Bh 
Judge o ra 

during the course of investigation, it is found that mother of the 

deceased in order to fulfill the unlawful demand of the applicant and 

his other family members transferred Rs.40,000/- through her account 

on 10.12.2018 and Rs.49,500/- on 02.05.2019. 

During the course of the arguments, the medical condition 

of the parents of the applicant and 	availability of any member so as to 

take care of them, had been verified by the 10 who has given the 

report that the medical documents collected were found to be genuine, 

however, as regards the availability of any other family members to 

take care of the parents of the applicant, my attention has been drawn 

to the fact that there is unmarried real sister of the applicant namely 

Charu Sagar aged about 28 years, who is practicing as an eye 

specialist at ESI Hospital and is living near by and is available for 

looking after the parents of the applicant. 

In view of the said report and considering the totality of the 

facts and circumstances of the case and the gravity of offence and 

nature of allegations, I am not inclined to grant the benefit of interim 

bail to the applicant, bail application is dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Sha, 	a District, Delhi. 



Serial no. 9 
State Vs. Zeeshan Rai 
FIR No. 92/16 
P.S. Welcome 
U/s. 302/201/364A/363/404/120-B IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar, Ld. Special/ Addl. PP for the State 

(through video conferencing). 

Sh. Prakash Priyadarshi, Ld. Counsel for 

applicant/accused in person. 

Ms. Shabnam Khan, Advocate, RCC lawyer on behalf of 

victim from DCW (through video conferencing). 

10 is not present. 

The present application has been moved u/s 439 Cr.P.0 

for grant of interim bail for a period of 45 days. 

Report regarding behavior and previous involvement of 

accused received from the Jail Superintendent. It be taken on record. 



Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

It is submitted by Ld. Counsel for the applicant that the 

matter is pending consideration for PE before the concerned court for 

18.06.2020. It is further submitted that the applicant is having clean 

antecedents having no previous involvement in any other case apart 

from the present case. It is further submitted that the applicant has 

been arrested only on the basis of circumstantial evidence and during 

the interrogation, he pleaded his guilt, however, police failed to recover 

any admission able evidence against him. It is further submitted that 

the identity of the applicant has not been established as he was not 

put to TIP nor there is any crucial link establishing the commission of 

offence by the applicant. Bail is prayed inter alia on the ground that 

parents of the applicant are suffering from sever ailment and the family 

of the applicant is facing hardship and further that the case of the 

applicant is squarely covered within the criteria laid-down in the 

minutes of meeting of HPC of Hon'ble High Court of Delhi dated 

18.05.2020. 

On the other hand, the bail application of the applicant/ 

accused is strongly opposed by Ld. Addl.PP for State submitting that 

there are various crucial links which clearly established the 

commission of offence by the applicant. Strong apprehension of 

jumping interim bail is raised by Ld. Special/ Addl. PP for State and it 

is prayed that the present application be dismissed. 



_------- 
(Bh 	mi Sharma) 

Judge or uty/ASJ/Shandara 
KKD Cou s/Delhi/29.05.2020 

Considering the totality of the facts and circumstances of 

the case, gravity of offence and age of the deceased, I am not inclined 

to grant the benefit of interim bail to the applicant/ accused, hence, bail 

application is dismissed. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. 

Copy of the order be also sent to the AO judicial, who shall 

supply the same to the parties in terms of the office order no.2204-

2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of the Ld. District & 

Sessions Judge, Shandara District, Delhi. 



Serial no. 4 
State Vs. Shamim 
FIR No. 129/18 
P.S. Shandara 
U/s. 302/506 IPC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 	 

Sh. Yashvir Sethi, Ld. Counsel for applicant. 

10/Inspector Yuvraj Prasad. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld. Counsel for applicant submits that applicant is having 



clean antecedents with no criminal record and has been falsely 

implicated in the present case at the behest of complainant Sushil 

Gupta, who has already been examined by the Ld. Trial Court as 

PW-1. It is further submitted that the applicant is languishing in J/C 

since 25.04.2018 and the case of the applicant is squarely covered 

within the criteria laid down by the HPC of Hon'ble High Court of Delhi 

dated 18.05.2020. It is further submitted that in the present scenario, 

where the whole world is struggling to fight against Covid-19 

pandemic, it is not proper and just to continue to keep the petitioner in 

jail. 

Reply by 10/SHO has been filed. 

Reply regarding the conduct of the applicant/UTP in jail is 

also being filed through Jail Superintendent, Central Jail No.11, 

Mandoli, Delhi. 

On the contrary, Ld. Addl. PP for State opposed the bail 

application on the ground of seriousness of allegation, gravity of 

offence and absence of any urgency. 

It is observed that in the present case the applicant is 

stated to be running in J/C for last more than one year. 

Challan/chargesheet in the present case has already been filed. The 

matter is stated to be pending at the stage of trial. Material witnesses 

are stated to have been examined. The chargesheet as well as 

testimony of the material witnesses are not before the court. Certain 

clarifications are required. 

Let the file be requisitioned from the con 	ed court for 



02.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bha 	Shartha) 
Judge on ty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 10 
State Vs. Anil Kumar Sharma 
FIR No. 06/18 
P.S. EOW 
U/s. 420 IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar, Ld. Special/ Addl. PP for the State 

(through video conferencing). 

Sh. Manoj Singh, Ld. Counsel for applicant/accused 

(through video conferencing). 

10/Inspector Umesh Sharma (through video conferencing). 

None for complainant. 

This is an application for grant of interim bail u/s. 439 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Matter is fixed for consideration on bail application. 

Part arguments heard through video conferencing using 



`Cisco WebEx' App. 

It is requested by Ld. Counsel for the applicant that matter 

be adjourned.with another connected case which is likely to be taken 

up on 01.06.2020. 

Heard. In view of submission, put up this application on 

01.06.2020 for remaining arguments. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhawani Sfi ma) 
Judge on duty/ SJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 19 
State Vs. Subhash 
FIR No. 123/2020 
P.S. Jagat Puri 
U/s. 506, 509, 34 IPC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.S.K. Singh Bhaduria, Ld. Counsel for 

applicant/accused 	 

This is an application for grant of anticipatory bail u/s. 438 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld.Counsel for applicant/accused submits that he has been 

 

10.---------1 

  



falsely implicated in the present case which is registered u/s 

506/509/34 IPC. It is further submitted that the applicant has also 

compromised the matter with the complainant who is his next door 

neighbourer. It is prayed that the concerned 10/SHO PS Jagatpuri be 

directed to release in the event of arrest. 

On the contrary Ld. Addl. PP for State opposed the bail 

application while submitting that 	there is no non-bailable offence 

stated to have been committed by the applicant and as such the said 

application is not maintainable. 

Reply not filed by the 10. 

10 is directed to file reply on the next date of hearing. Be 

re-list the present bail application on 06.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhawa t,1 Sharma) 
Judge on duty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 16 
State Vs. Bijender 
FIR No. 123/2020 
P.S. Jagat Puri 
U/s. 506, 509, 34 IPC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.S.K. Singh Bhaduria, Ld. Counsel for 

applicant/accused. 

This is an application for grant of anticipatory bail u/s. 438 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been_heard through video conferencing 

using 'Cisco WebEx' App. 

Ld.Counsel for applicant/accused submits that he has been 

...-1....,--- 



falsely implicated in the present case which is registered u/s 

506/509/34 IPC. It is further submitted that the applicant has also 

compromised the matter with the complainant who is his next door 

neighbourer. It is prayed that the concerned 10/SHO PS Jagatpuri be 

directed to release in the event of arrest. 

On the contrary Ld. Addl. PP for State opposed the bail 

application while submitting that there is no non-bailable offence 

stated to have been committed by the applicant and as such the said 

application is not maintainable. 

Reply not filed by the 10. 

10 is directed to file reply on the next date of hearing. Be 

re-list the present bail application on 06.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhawa i arma)~  

Judge on duty SJ/Shandara 
KKD  Courts/Delhi/29.05.2020 



Serial no. 18 
State Vs. Pankaj 
FIR No. 123/2020 
P.S. Jagat Puri 
U/s. 506, 509, 34 IPC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.S.K. Singh Bhaduria, Ld. Counsel for 

applicant/accused. 

This is an application for grant of anticipatory bail u/s. 438 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld.Counsel for applicant/accused submit 	at he has been 



falsely implicated in the present case which is registered u/s 

506/509/34 IPC. It is further submitted that the applicant has also 

compromised the matter with the complainant who is his next door 

neighbourer. It is prayed that the concerned 10/SHO PS Jagatpuri be 

directed to release in the event-ofiffrest. 

On the contrary Ld. Addl. PP for State opposed the bail 

application while submitting that there is no non-bailable offence 

stated to have been committed by the applicant and as such the said 

application is not maintainable. 

Reply not filed by the 10. 

10 is directed to file reply on the next date of hearing. Be 

re-list the present bail application on 06.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the web-gire: Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

./, 
(Bhawa i harma) 

Judge on ty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 17 
State Vs. Deepak 
FIR No. 123/2020 
P.S. Jagat Puri 
U/s. 506, 509, 34 IPC 

29.05.2020 
Order on bail application  

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh.Santosh Kumar, Ld. Addl. PP for the State (through 

video conferencing) 

Sh.S.K. Singh Bhaduria, Ld. Counsel for 

applicant/accused. 

This is an application for grant of anticipatory bail u/s. 438 

Cr.P.0 as filed on behalf of above named applicant/accused during 

lock-down due to Covid-19 Pandemic. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. 

Ld.Counsel for applicant/accused submits t 	he has been 



falsely implicated in the present case which is registered u/s 

506/509/34 IPC. It is further submitted that the applicant has also 

compromised the matter with the complainant who is his next door 

neighbourer. It is prayed that the concerned 10/SHO PS Jagatpuri be 

directed to release in the event of arrest. 

On the contrary Ld. Addl. PP for State opposed the bail 

application while submitting that there is no non-bailable offence 

stated to have been committed by the applicant and as such the said 

application is not maintainable. 	 

Reply not filed by the 10. 

10 is directed to file reply on the next date of hearing. Be 

re-list the present bail application on 06.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

r t..  

(Bh 	i Sharrha) 
Judge on ty/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Serial no. 14 
State Vs. Raj Kumar 
FIR No. 328/15 
P.S. Nand Nagri 
U/s. 302/307/34 IPC 

29.05.2020 
Order on Bail Application  

In view of the office order no. 2319-2340/Judl./SHD/2020 

dated 16.05.2020 of the Ld. District and Sessions Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex App. 

Present : Sh. Santosh Kumar, Ld. Special/ Addl. PP for the State 

(through video conferencing). 

Sh. Lalit Kumar, Ld. Counsel for applicant/accused. 

10/Inspector Sahib Singh is present in person. 

This is an application u/s 439 Cr.P.0 for grant of extension 

of interim bail for another 45 days as filed on behalf of above named 

applicant/accused during lock-down due to Covid-19 Pandemic. 

Reply to the application filed. It be taken on record. 

Arguments have been heard through video conferencing 

using 'Cisco WebEx' App. Record perused. 

It is submitted by Ld. Counsel for the applicant that 



accused/ applicant is already on interim bail till 02.06.2020 and the 

present application has been filed for extension of bail for further 45 

days. 

The present applicant/ accused was released on interim 

bail on account of death of his wife to perform the last rites for two 

weeks. However, now it is submitted that the wife of the accused was 

government servant and there is no male member in the family to get 

the formalities completed regarding the benefits of the deceased. It is 

further submitted that his sons are already in custody and there are 

only female members and small children in the family. Thus, it is 

prayed that the interim bail already granted to the applicant/ accused 

may kindly be extended for 45 days so as to withdraw the benefits of 

the deceased wife of the applicant. 

On the other hand, the bail application of the applicant/ 

accused is strongly opposed by Ld. Addl.PP for State on the ground 

that allegation against the applicant/ accused is of serious nature. 

Hence, it was prayed that the bail application filed on behalf of the 

applicant/ accused may kindly be dismissed. 

Having heard the rival submissions on behalf of the parties 

and considering the fact that there is no adverse report of misuse of 

liberty already granted to the applicant/ accused in the form of interim 

bail and considering the facts and circumstances of the present case, 

his interim bail is extended for a further period of 21 days upon the 

same terms and conditions as already imposed by the earlier order. 



Applicant shall surrender before the concerned Jail 

Superintendent on completion of period of interim bail. 

Application is disposed off accordingly. 

Nothing discussed 	hereinabove shall tantamount to the 

expression upon the merits of the case. 

Copy of the order be given dasti to the counsel for the 

applicant as well as to the 10. 

A copy of order be sent to the concerned Jail 

Superintendent for intimation and due compliance. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/D&SJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhawani harms) 
Judge on d y/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 



Civil Suit Sr. No. 33 
Mukesh Jain vs. Rajani Jain 

29.05.2020 

In view of the office order no.2319-2340/JudI/SHD/2020 

dated 16.05.2020 of the Ld. District and Session Judge (Shandara), 

KKD Courts, Delhi issued in the wake of Corona virus (Covid-19) 

Pandemic, the present matter has been put before the undersigned 

and heard through video conferencing using Cisco Webex App. 

Fresh suit filed. It be checked as per rules. 

Present : Sh. Dheeraj Jain, Ld. Counsel for the plaintiff. 

Heard. 

Let a notice of present suit as well as application u/s 39 

Rule l& 2 CPC be issued to the defendent on filing up necessary PF & 

RC returnable by 08.06.2020. 

A copy of this order be sent to computer Branch for 

uploading the same on the website. Copy of the order be also sent to 

the AO judicial, who shall supply the same to the parties in terms of 

the office order no.2204-2221/EaSJ/SHD/KKD/Delhi dt. 20.04.2020 of 

the Ld. District & Sessions Judge, Shandara District, Delhi. 

(Bhavia Sharma) 
Judge on d ►  y/ASJ/Shandara 
KKD Courts/Delhi/29.05.2020 
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